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Ub have heard the id, counsel for both sides. 

2. 	When this matter was taken up for conide ration, id, 

counsel for the respondents raised objection for the multiple 

reliefs claimed in the O.A. 

3, 	Ld. counsel for the applicant has su3xitted that the 

applical t has already been prcnoted to the post of Chargeman 

Gr, I and his pay and ôthe r allowances havj)been fixed accordingly. 

Therefore, his client' s 	 is now limited to the refund 

4 the two increments withheld for 2 yars in the grade of 

Chargeman Qr.l because the two increments for 2 years have 

also been withhid while fixing the pay in the grade of Chargeman 

GrJ. In other wos, 	cont ntion3that for the sri 

penaltj the applicant has sufferred loss of two increments in 

the grade of Chargern1 Gr.II i3' also in the grade of Chargeman 

Gr.I, Therefore, the id. counsel for the rr1 Caflt b 	q11}çv -+q 



\ 

that whatever recovery was m&e by way of withholding two 

increments for two years in the gre of ChargemQ Gr.II, 

should be refxidod to him by the respondents. 

4. 	Ld0 counsel for the respondents have not filed any 

reply and it has been submitted that nobody from the deparbnent 

has come to assist her today. Hoevers  she has no. objection 

regarding the above prayer in Ca the same is factually correct. 

56 	The matter has been pending for decIsion before this 

Tribunal since 1996 which has boiled dowo to the prayer mentioned 

above Wecannot allow this matter.to  linger on on the ground 

that no reply has been filed by the respondent authori.tie S sO 

far. We find that the prayer  of the applicant is reasonable 

and the same should be cOn siderod in Case the same is factually 

correct. We, therefore, find 't a fit case to give direction 

to the respondent authorities to, consider the prayer of the 

applicant and to pass a suitable order in this matter according 

to rule5 within a specific period. 

6. 	. 	In view of the above, ue direct the applicant to make 

a brief factual representation claiming the aforesaid relief 

with suprtlng docunents to the respondent No 2 with copies 

to the respondent No.3 and 4 within a period of 4 weeks from 

the date of ccnmunjcatjon of this order. The respondent authori 

are directed to con side r the same and Pass a j Ustjf led order as 

per rules within a period of 8 	eks from the date of receipt of 

the representtjo 	fran the applicant and CCrnrflunICate the same 

A 

rr 4. 


